(TO BE PUBLISHED IN PART IV OF DELHI CAZETTE EXTRAORDINARY)
Government of National Capital Territory of Delhi

(Law, Justice and Legislative Atfairs Department)
8" Level, ‘C’ Wing, Delhi Secretariat, New Delhi-110 002

No.F.14(19)/LA-02/2003/ [/ § Dated: the </ June, 2003
Notification

No.F.14(19)/LA-02/2003:- The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the President of India on

1.6.2003 and is hereby published for general information.

The Delhi Municipal Corporation (Amendment) Act, 2003 (Delhi Act No.6 of
2003) {as passed by the Legislative Assembly of the National Capital Territory of Delhi

on the 7™ April, 2003).

An Act to further amend the Delhi Municipal Corporation Act, 1957.

BE it enacted by the Legislature of the National Capital Territory of Delhi in the
Fifty-fourth Year of the Republic of India as follows:-

l. Short title and commencement, — (1) This Act may be called the Delhi
Municipal Corporation (Amendment) Act, 2003,

(2) It shall come into force on such date as the Lt. Governcr may, by
notification in the official Gazette, appoint.

2 General. — In the Delhi Municipal Corporation Act, 1957 (66 of 1957)
(hereinafter referred to as the “principal Act”) for the words “rateable value”
wherever they oceur, the words “annual value™ shall bz substituted.

3 Amendment of section 2. — In the principal Act, in section 2 —

(a)  clause (1A) shall be renumbered as (1B) and before clause (1B) as so
renumbered, the following clause shall be inserted, namely:-

“(1A) “annual value” means the annual value of any vacant land or
covered space of any building determined under section 1 16E;”

(b)  after clause (30), the following clauses shall be inserted, namely:-

“(30A) “Municipal Taxation Tribunal” means the Municipal
Taxation Tribunal constituted under section 169;”

“(30B) “Municipal Valuation Committee” means the Municipal
Valuation Committee constituted under section 1167

(¢)  afler clause (44), the following clauses shall be inserted, namely:-

“(44A) “public utilities” include water-supply, sewerage and
drainage, solid waste management, energy and telecommunication




.
services, gas distribution system, and public transport system,

whether managed by Government or otherwise;”

(d) clause (47) shall be omitted;

(e)after clause (61), the following clause shall be inserted, namely :- ' {

“(61A) “vacant land” means the land within a premises excluding
the land occupied by the plinth of any building erected thereon.”

4. Amendment of section 113. — In the principal Act, in section 113 after

sub-section (3) the following explanation shall be nserted, namely:-

“Explanation . — In this Chapter, “person” shall, unless the context

otherwise requires, include a company, a society registered under any
law for the time being in force, an association of individuals, a

partnership, and a Hindu undivided family.” i
5. Substitution of new section for section 114. - In the principal Act, for
section 114 the following section shall be substituted, namely :-

“114. Components of property tax.- Save as otherwise provided in
this Act, the property taxes shall be levied on lands and buildings in

Delhi and shall consist of the following, namely:-
(a) a building tax, and

(b) & wvacant land tax.”

6.Insertion of new sections 114A, 1148, 114C, 114D, and 114E. - In the

principal Act, after section 114 the lollowing sections shall be inserted, namely :-

“114A. Building tax. - For any building, the building tax shall be equal
to the rate of building tax as may be prescribed by the Corporation
under section 114D multiplied by the annual value of the covered space
of building determined under sub-section (1) of section 116E or section
116F.”

114B. Rebate for senior citizens, women and physically challenged
persons. - In the case of any self-occupied residential building singly

owned by a man who is sixty-five years or more in age or by a woman
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irrespective of her age or a physically challenged person as may be

defined in the bye-laws, irrespective of age, or jointly owned by any of
these categories, the Corporation may specify a rebate on the building
tax not exceeding thirty per cent of the tax due on the covered space of
such building upto one hundred square metres of the covered space;
Provided that such rebate shall not be available for more than

one residential building within the jurisdiction of the National Capital
Territory of Delhi.

114C. Vacant land tax. - The vacant land tax in respect of any
premises shall be equal to the rate of vacant land tax as may be
specitied by the Corporation under section 114E multiplied by the
annual value of the vz-tcant land determined under sub-section (3) of
section 116E:
Provided that where there is any construction on the land and
the area of plinth of such building is in excess of such percentage of the

area of the plot, as may be prescribed in the bye-laws, no vacant land
tax shall be levied.

114D.. Rate of building tax. - Save as otherwise provided in this Act,
the base rate of property tax on buildings in Delhi shall be between a
minimum of six per cenr, and a maximum of twenty per cent, of the
annual values of such buildings as may be specified by the Corporation

from time to time :

Provided that the Corporation may, at any time, prescribe fixed
rates between the minimum and the maximum rates of tax as aforesaid
for different colonics or for ditferent groups of buildings in such

colonies :

Provided further that the Corporation may also introduce
graduated rates of tax within the minimum and the maximum rates of
tax as aforesaid on the basis of straight line system or any other system

as may be specified by the Corporation,
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kxplanation - “Straight line system” shall mean the system in which
the rate of tax is equivalent to the annual value of a property (X)
divided by the minimum annual value (X1) and Y being added to the
quotient so arrived, Y being the difference between the maximum rate

of tax and the quotient of maximum (X2) and minimum (X1) annual

values.

114E. Rate of vacant land tax, - Save as otherwise provided in this
Act, the rate of tax on vacant lands in Delhi shall be between a
minimum of six per cent, and a maximum of twenty per cent, of the
annual value of such lands as may be specified by the Corporation from

time to time :

Provided that the Corporation may, at any time, specify fixed
rates between the minimum and the maximum rates of tax as aforesaid
for different colonics or for different groups of vacant lands in such

colonies :

Provided further that the Corporation may also introduce
graduated rates of tax within the minimum and the maximum rates of
tax as aforesaid on the basis of straight line system or any other system
as may be specified by the Corporation.

Explanation. — "Straight line system’ shall have the same meaning as

in the Lxplanation 1o the second proviso to section 114D.”

7.Substitution of new sections for section 115, - In the principal Act, for
section 115, the following sections shall be substituted, namely:-

“ 115. Exemption of vacant lands and buildings from property tax.-
(1) Save as otherwise provided in this Act, property tax shall be levied

on all vacant lands and buildings in Delhi except -

(1) vacant lands and buildings (other than dwelling houses)
exclusively used for agricultural purposes in accordance with
the guidelines prescribed in the bye-laws;
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(i) any vacant land or building included in any village abadi, which
is occupied for residential purpose by any original owner or his
legal heir, subject to a maximum of one hundred square metres

of covered space;

(iii)  vacant lands or buildings or portions thereof, exclusively used
for the purpose of public worship;

(iv)  vacant land or buildings or portions thereof, exclusively
occupied and used, with the approval of the Corporation, for the
purpose of public charity as may be specified in the bye-laws or
for the purpose of medical relief to, or education of, the poor,
free of charge;

(v) vacant lands or buildings exclusively used for the purpose of
public burial or as cremation ground, or any other place used for

the disposal of the dead, duly registered under this Act:

(Vi) such heritage lands or buildings as are specifically notified for
exemption by the Corporation as also such premises as are so
specified by the Archeological Survey of India;

(vii)  vacant lands and buildings owned exclusively by war widows,
gallantry award winners in Defence Forces, Police and Para-
military Forces as also civilians who have received bravery
awards of the highest order from the Government including
Annual Bravery Awards given by the President;

Provided that the exemption shall be subject to the condition

that -

(a) The premises in question is in self- occupation for
residential use and no portion thereof is let out for any
purpose, whatsoever;

(b) In case the person concerned has more than one
property in Delhi, the exemption shall be applicable to
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only one property which is permanently used for self -

residence;

(c)  The benefit of exemption shall be limited to the life -
time of the person concerned, except where the award
has been granted posthumously, in which case the
exemption will be granted to the widow of the

gallantry award winner;

(viii) wvacant lm.\ds and buildings owned by, or vested in, the
Corporation but not leased out or rented out, and in respect of
which the property tax, if levied, would, under the provisions
of this Act, be leviable primarily on the Corporation.

Explanation .- For the purpose of clause (iii), no portion of any vacant
land or building where any trade or business is carried on, or which is
used for residential purpose, or in respect of which any rent or income
is derived, shall be deemed not to be exclusively used for public
worship and such portion of such vacant land or building shall be

assessed as a separate unit of assessment.

(2) The Commissioner shall cause to be maintained a register
showing separately the vacant lands and buildings exempted tfrom the
property tax under sub-section (1) in such form as may be specified
by the Corporation, and such register shall be open to the public for
inspection.

(3) The Corporation may levy on such vacant lands and covered
space of buildings as are exempt from the property tax, service charge
on such scale, as may be provided under this Act or as prescribed by
the Corporation.

Provided that the service charge so levied shall not be less than
seventy five per cent of the amount that would have been payable as
property tax for the covered space of the building or the vacant land
as referred to in section 114D or section 114E.

115 A .Unit of assessment. - (1) Every building and every
vacant land shall be assessed as a single unit :

Provided that where portions of any building or vacant
land are separately owned so as to be entirely independent and

capable of separate enjoyment, notwithstanding the fact that

el L o s

i ma e e s



T a

access to such separate portions is made through a common

passage or a common stair case, as the case may be, such

separately owned portions may be assessed separately.

(5)

All buildings, to the extent they are contiguous or are
within the same cartilage or are on the same foundation
and are owned by the same owner or co-owners as an
undivided property, shall be treated as one unit for the

purpose of assessment under this Act ;

Provided that if any such building is sub-divided
into separate shares which are not entirely independent and
capable of separate cnjoyment, the Commissioner may, on
application from the owners or the co-owners, apportion
the valuation and assessment of such building among the
cc-owners according to the value of their respective

shares, treating the entire building as a single uni.

Each residential unit with its percentage of the undivided
interest in the common areas and facilities, constructed or
purchased and owned by, or under the control of, any
housing co-operative society registered under any law
regulating co-operative housing for the time being in force,

shall be assessed separately.

Each apartment and its percentage of the undivided
interest in the common areas and facilities in a building
within the meaning of any law regulating apartment
ownership for the time being in force, shall be assessed

separately.

If the ownership of any vacant land or building or any
portion thereof is sub-divided into separate shares, or if
more than one adjoining vacant land or building or portion
thereof comes under one ownership by amalgamation, the
Commissioner may, on an application from the owner or
the co-owners, as the case may be, separate, or

amalgamate, as the case may be, such vacant land or
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building or portion thereof so as to ensure conformity with

the provisions of this section.

(6) Notwithstanding any assessment made in respect of any

vacant lands or buildings before the commencement of the
Delhi Municipal Corporation (Amendment) Act, 2003, the
Commissioner may, on his own or otherwise, amalgamate,
Or separate, or continue to assess, such vacant lands or
buildings or portions thereof so as to ensure conformity

with the provisions of this section.

The Commissioner shall, upon an application made in this
behalf by an owner, lessee, sub-lessee, or occupier of any
vacant land or building and upon payment of such fee as
may be prescribed in the bye-laws, furnish to such OWner,
lessee, sub-lessce, or occupier, as the case may be,
information regarding the apportionment of the property
tax on such vacant land or building among the several
oceupiers of such vacant land or building for the current
period of assessment or for any preceding period of

assessment ;

Provided that nothing in this sub-section shall
prevent the Corporation from recovering the arrear dues on
account of property tax from any such person, jointly or
severally.”

8. Substitution of new scctions for section 116. — In the principal Act, for

ikls

section 116 the following section shall be substituted, namely :-
“ 116. Constitution of Municipal Valuation Committee.- (1) The
Government shall as soon as may be afier the commencement of the
Delhi Municipal Corporation (Amendment) Act, 2003, and thereafter at
the expiration of every third year, constitute by notification in the

Official Gazetie, a Municipal Valuation Committee.

(2) The Municipal Valuation Committee shall consist of -

"
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(a) a Chairperson, and

(b) such other members, being not less than two
and not more than six, as the Government may

determine.

(3)The Chairperson and the other members of the
Municipal Valuation Committee shall be appointed by
the Government and the qualifications and experience
requisite for their appointment, the manner of
selection, and other terms and conditions of service
including salaries and allowances, tenure of office
shall be such as the Government may by rules

determine.

(4) The salaries and allowances of the Chairperson and the
other members of the Municipal Valuation Committee

shall be paid from the Municipal Fund.

(5)The functions of the Municipal Valuation Committee

PN
N,
7 shall be —
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Mok (a) to make recommendations to the Corporation

on matters relating to classification of vacant

lands and buildings in any ward of Delhi into

colonies and groups of lands and buildings and

fixation of base value per unit area of vacant

land or per unit area of covered space of

building and factors for increase or decrease, or

for no increasc or decrease, thereof';

(b) to consider objections under section 116C, and

to make recommendation thereon; and
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(¢) to perform such other functions as the

Government may require,

116A. Classification of vacant lands and buildings into colonies and

groups and specification of base unit arca values therefor.- (1) The

Municipal Valuation Committee shall recommend the classification of the

vacant lands and buildings in any ward of Delhi, referred to in section 5, into

colonies and groups of lands and buildings after taking into account the

following parameters :-

(a) settlement pattern such as plotted housing, group housing,
colony with flats only, urban village, unauthorized colony,

resettlement colony, rural village and non-residential areas;

(b) availability of civic and social infrastructure;

(c) access to roads;

(d) access to district centres, local shopping centres,

convenience shopping centres, and other markets,

(e) land prices as may, from time to time, be notified by the
Central Government or the Delhi Development Authority;

(f) use-wise category of any building including residential
building, business building, mercantile building, building for
recreation and sports purposes, industrial building, hazardous
building and public purpose building including educational,
medical and such other institutional building and farmhouse, as
may be specitied by the Corporation;

(g)in the case of buildings used for business, mercantile,
recreation and sports, industrial, hazardous, storage or
farmhouse purposes, the location of such buildings adjacent to
such categories of streets, as may, subject to the provisions of

sub-section (2), be specified by the Corporation;

(h)the types of-buildings which may be classified as pucca,

semi-pucca or katcha, as may be specified by the Corporation;

(i) the age-wise grouping of buildings as may be specified by

the Corporation; and

B R b e e e s S e P

S e



s 11
(j) such other parameters as may be considered relevant by the

Municipal Yaluation Committee.

(2) The Municipal Valuation Committee shall recommend,

groupwise, -

(a) the base unit arca value of any owner-occupicd
vacant land, or any wholly owner-occupied
building of pucca structure, constructed in the
year 2000 or thereafter, and put to exclusive

residential use, and

(b) the factor for increasing or decreasing, or for not
increasing or decreasing, the base unit area
values specified in clause (a), separately in
respect of cach of the parameters of type of
colony, use, age, type of structure and occupancy
status of the vacant land or building, as the case
may be, subject to a lower limit of zero point five

"and upper limit of ten point zero.”.

116B. Notification of classification of vacant lands and buildings into
colonies and groups and specification of base unit area values
therefor and factors for increase or decrease.- (1) The Corporation
shall, having regard to the recommendations of the Municipal Valuation
Committee, declare its intention to classity vacant lands and buildings
in each ward into such colonies and groups of lands and buildings as the
Corporation may, by public notice, specify, and shall also specify in
such public notice the base value it proposes to specify per unit area of
vacant land and per unit area of covered space of building within each
such group and also the factors for increasing or decreasing, or for not
increasing or decreasing, the base unit area values of vacant lands and
buildings referred to in clause (b) of sub-section (2) of section 116A.

(2) The Corporation shall, on receipt of any representation from any
group in any colony affected by such classification of lands or
buildings into any group or specification of the base unit area values
of vacant lands or covered space of buildings within such groups, and
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the factors for increasing or decreasing, or for not increasing or
decreasing, such unit area values of vacant lands or covered space of
buildings, refer such representation to the Municipal Valuation
Committee for reconsideration, and the decision of the Municipal
Valuation Committee thercon shall, subject to the provisions of
section 116K, be binding on the Corporation,

116C..Objection to classification of vacant lands and buildings into
colonies and groups and fixation of base unit area values and
factors for increasing or decreasing such base unit area values, -
(1)If any owner or occupier of any vacant land or building in any ward
in respect of which a public notice has been issued under section
116B, has any objection to the manner of classification of any group
or groups, or the base value per unit area of vacant land or the base
value per unit area of covered space of building in any group, or the
factors as specified in clause (b) of sub-section (2) of section 116A, he
may submit to such officer of the Corporation as may be authorized by
the Corporation 1 this behalf his objection in such form, and containing
such particulars, as may be prescribed, within thirty days from the date
of publication of such public notice, and such objection shall be
considered by the Municipal Valuation Committee, after giving the
person submitting the objection an opportunity of being heard.

(2)The procedure for hearing and disposal of objections shall be such as

may be prescribed.

(3) On the expiry of thirty days from the date of publication of the
public notice under section 116B and after considering the
recommendation of the Municipal Valuation Committee on the
objections, if any, in accordance with the provisions of this section,
the Corporation shall, by public notice, specify groupwise the base
unit area value of vacant land and the base unit area value of covered
space of building and the factors referred to in clause (b) of sub-

section (2) of section 116 A;
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Provided that the Corporation shall not alter the unit area
values recommended by the Municipal Valuation Committee

without the approval of the Government

116D.  Final base unit area values of vacant land and of covered
space of building, — (1) Subject to the provisions of section 169, the
base unit area value of vacant land and the base unit area valug of
covered space of building in any group, as may be specified under sub-

section (3) of section 116C, shall be final.

(2) The Corporation shall publish the final base unit area value of
vacant land and the final base unit areca value of covered space of
building as aforesaid and the factors used for increasing or decreasing,
or for not increasing or decreasing, the final base unit area values as
aforesaid and shall make them available for inspection by any person
free of charge. Copies thereof shall also be made available to any

person on payment of cost

116E. Determination of annual value of covered space of building
and of vacant land. — (1)The annual value of any covered space of
building in any ward shall be the amount arrived at by multiplying the
total area of such covered space of building by the final base unit area
value of such covered space and the relevant factors as referred to in

clause (b) of sub-section (2) of section 116 A.

 —
v \\ Explanation. — “covered space”, in relation to a building, shall
DVS i:F mean the total floor area in all the floor thereof, including the
,,__,,..// thickness of walls, and shall include the spaces of covered
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verandah and courtyard, gangway, garage, common service
area, staircase, and balcony including any area projected beyond

the plot boundary and such other space as may be prescribed.
(2) The Corporation may require the total area of the covered

space of building as aforesaid to be certified by an

architect registered under the Architects Act, 1972 (20 of
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1972), or any licensed architect, subject to such conditions

as may be prescribed.

(3) The annual value of any vacant land in any ward shall be
the amount arrived at by multiplying the total area of such
vacant land by the final base unit area value of such land

and the relevant factors as referred to 1n clause (b) of sub-

section (2) of section 116A.

(4) If, in the case of any vacant land or covered space of
building, any portion thereof is subject to different final
base unit arca values or is not self-occupied, the annual
value of each such portion shall be computed separately,

and the sum of such annual values shall be the annual

value for such vacant land or covered space of building, as the

case may be,

I16F. Determination of annual value of building where land is
exempted from property tax. - Where any vacant land is exempted
from property tax under any law for the time being in force, the annual
value of any building erected on such land, which is in existence for
more than one year and is not entitled to any exemption from such tax
under this Act or any other law for the time being in force, shall be

determined in accordance with the provisions of this chapter.

IlﬁG.Trm:situry provisions-(1) Notwithstanding anything contained
in this Act, as amended by the Delhi Municipal Corporation
(Amendment) Act, 2003, a tax on vacant land or covered space of
building or both, levied under this Act immediately before the date of
coming into force of the Delhi Municipal Corporation (Amendment)
Act, 2003, shall, on the coming into force of the Delhi Municipal
Corporation (Amendment) Act, 2003, be deemed to be the tax on such
vacant land or covered space of building or both, levied under this Act
as amended by the Delhj Municipal Corporation (Amendment) Act,
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2003, and shali continue to be in force until such tax is revised in
accordance with the provisions of this Act, as amended by the Delh
Municipal Corporation (Amendment) Act, 2003

(2) Notwithstanding anything  ¢ontained in sub-section(1), where
assessment has not been finalized in respect of a vacant land or covered
space of a building or both, on the date of the commencement of the
Delhi Municipal Corporation (Amendment) Act. 2003, the assessee
may have such land or building or both, as the case may be, assessed on

the basis of the annual value,

116H, One-time tax, — Notwithstanding anything contained in this Act,
in those cases where the owner has already paid one-time tax under
some scheme in the past, the extent of the rateable value on the basis of
which the one-time tax was paid shall be set off against the annual
value calculated under the provisions of the Delhi Municipal
Corporation (Amendment) Act, 2003 and the tax hability shall be

worked out on the basis of net annual value,

116 I.Validity of base unit area values of vacant land and covered
Space of building, - The basc unjt area value of vacant land and the
base unit area value of covered space of building in respect of a
specified group in a ward shall remain in force for a period of three

years

Provided that til] the revision of such base unit arca values is
completed, the existing base unit area values shall continue to be in

force.

116J. Indexation of unit area value. - If, for any reason, the base unit
area value of any vacant land, or the base unit area value of any covered
space of building, in any group in any ward has not been revised on the

completion of a period of three years from the date on which such base
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unit arca values were last determined, it shall be Jawful to increase or

decrease the base unit area values according to the changes in the
consumer price index of urban non-manual workers or such other
suitable index us the Government may determine till such revision is
made by the Municipal Valuation Committee, and to realize the amount

of property tax for such covered space of building or vacant land on the

basis of the revised base unit area values.

116K. Hardship and Anomaly Committee. -(1)The Corporation shall,
on the coming into force of the Delhi Municipal Corporation
(Amendment) Act, 2003, appoint, for such period, not exceeding one
year, as the Corporation may think fit, a Hardship and Anomaly
Committee with a view to considering the cases of hardships or
anomalies, if any, “in respect of property tax imposed under the
provisions of this Act as amended by the Delhi Municipal
Corporation(Amendment) Act, 2003.

(2) The Hardship and Anomaly Committee shall consist of a
professional from areas of finance, taxation, law or municipal
management, as the Chairperson and four other members of whom one
shall be a councillor to be nominated by the Corporation, one shall be
the chairperson of the Municipal Valuation Committee and one member
shall be nominated from among the members of the Municipal
Valuation Committee and one shall be the Additional Commissioner

(Revenue) of the Corporation.

(3) The Hardship and Anomaly Committee shall make
recommendations to the Corporation on the petitions received from

any group of affected persons regarding any hardship or anomaly
arising out of the property tax imposed, and the decision of the

Corporation on such recommendation shall be final.

(4) The procedure for the functioning of the Hardship and Anomaly
Committee shall be such as may be specified by the Corporation.”
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? Amendment of sectjon 119. - In the principal Act, in section 119 — (i) after

Proviso to sub-section (1), the following Explanation shall be inserted, namely:-

“Explanation, - For the purposes of this section, property owned by a
Government company or 4 Statutory corporation, which has g
corporate personality of its own, shall not be deemed to be the
property of the Union,”

(i) sub-section (2) shall be omitted.

10. Substitution of new section for section 120, — In the principal Act, section 120

U following section shall be substituted, namely : -

Fiaady 3
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“120. Incidence of property tax. - (1)(a)The property tax on any land
or building shall be primarily leviable upon the owner thereof

(b)The liability of the several owners of any land or building
constituting a single unit of assessment, which s, or purports to be,
severally owned in parts including flats or rooms, for payment of
property tax or zny instalment thereof, payable during the period of
such ownership, shall be joint and several -

Provided that the Commissioner may apportion the amount of
property tax on such land or building among several co-owners -

Provided further that in any case where the Commissioner is, for
feasons to be recorded in writing, satisfied that the owner is not
traceable, the occupier of such land or building for the time being shall
be liable for payment of the property tax and shall also be entitled to the
rebate, if admissible.

(c)In the case of any land or building which is not self-occupied and
where the owner is constrained by any law, order of the Government, or
order of a court from recovering the tax due, such tax shall be recovered
from the occupier or occupiers, as the case may be:

Provided that the owner shal] continue to pay such amount
of tax as he was liable to pay before the coming into force of the Delhj
Municipal Corporation(Amendment) Act,2003 and only the balance
amount , if any, shall be recovered from the occupier,
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(d)The property tax on any land or building, which is the property of the

Corporation and the possession of which has beeq delivered under any
agreement or licensing arrangement, shall be leviable upon the
transferee or the licensee, as the case may be.

(e)The property tax in respect of any land or building, being the
property of the Union, the possession of which has been delivered in
pursuance of section 20 of the Displaced Persons (Compensation and
Rehabilitation) Act, 1954 (44 of 1954), shall be leviable upon the
transferee.

(2)If any land has been let to a tenant for a term exceeding one year and
such tenant has built upon such land. the property tax assessed in
respect of such land and the building erected thereon shall be payable
by such tenant, whether the land and the building are in the occupation

of such tenant or a sub-tenant of such tenant,

Explanation. - For the purposes of this section, “tenant” shall include
any person deriving title to the land or the building erected upon such
land, from the tenant, whether by operation of law or by transfer inter

vivas, "

ILInsertion of new sections 120A and 120B. - In the principal Act, after section

120, the following sections shall be inserted, namely:-

120A. Levy of service charge in slums and resettlement colonies.-
(1) The Corporation may, from time to time, levy on the aggregate

area of land or covered space of building in any slum or any
resettlement colony where no property tax is levied, a service charge of
such amount, not exceeding the actual cost of providing the services

as may be specified by the Corporation.
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(2) The Corporation may, in the public interest, entrust the collection

of the service charge as aforesaid to any organization of slum dwellers

or residents of resettlement colonies recognized by the Corporation.

120B.Grant to group housing society, resident welfare association,
market association or industrial estate. - Where any organized group
of property owners and/or occupiers, such as group housing society,
resident welfare association, market association, industrial estate,
registered with the Corporation, provides on its own, with the approval
of the Corporation, any of the civic services from among the obligatory
functions of the Corporation. specified in section 42, within the area of
jurisdiction of such group, the Corporation may give such grant to such
group, as may be specified in the bye-laws, taking into account the

services provided by such group:

Provided that such grant shall not exceed thirty five per cent of the
amount collected as property tax from the lands and buildings within

the area of jurisdiction of such group.”

12. Omission of section 121.— In the principal Act, section 121 shall be omitted.

13. Liisertion of new sections 123A, 123B, 123C, and 123D. - In the principal Act,
alier section 123, the following sections shall be inserted, namely:-

UNT AR X A
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“123A Submission of returns. - (1) The Commissioner shall, with a
view to determining the annual values of vacant land and covered space
of building in any ward and the person primarily liable for the payment of
property tax, by public notice, or by notice, in writing, require the owner
and the occupier of such vacant land or covered space of building or any
portion thereof, including such owner or the person computing the tax
due under the provisions of section 123B, to furnish a return in such form
as may be prescribed by bye-laws and within such time, not being less
than thirty days from the date of publication of such notice, as may be

specified therein, containing the following particulars, namely :-

it b
!

piiietcynge . vagi e oink
= Er A PR AT RS s S

25l



(a)the name of thioowner and the occupier;

(b)the number of the ward, the name of the colony, and the
number and the sub-number of the premises of such vacant land
or covered space of buillding, as the case may be;

(c)whether the building is pucca, semi-pucca or katcha;

(d)year of completion of construction of the building, or year or
years of part construction thereof, as the case may be;

(e)the use with reference to the provisions of clause (f) of sub-
section (1) of section 116A to which such vacant land or covered
space of building is put or intended to be put;

(Dthe area of the vacant land and the covered space of the
building with break-up of the area under various uses;

(g)whether wholly owner-occupied or wholly tenanted, or partly
owner-occupied and partly tenanted, and the areas thereof; and

(h)such other particulars as may be prescribed by bye-laws.

(2)(a) Every owner and every occupier as aforesaid shall be
bound to comply with such notice and to furnish a return with a
declaration that the statement made therein is correct to the best
of knowledge and belief of such owner and occupier.

(b)Whoever omits to comply with such requisition, shall in
addition to any.penalty to which he may be liable, be precluded
from objecting to any assessment made by the Commissioner in

respect of such land or building.

(3) The Commissioner or any person subordinate to him and
duly authorized by him in this behalf, in writing, or any licensed
architect, may, with or without giving any previous notice to the
owner or the oceupier of any land or building, enter upon, and
make any inspection or survey, and take measurement of such
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land or building with a view 1o verifying the statement made in
the return for such land or building or for collecting the
particulars referred to in sub-section (1) in respect of such land
or building :

Provided that no such entry shall be made except between
the hours of sunrise and sunset.

123 B Self-assessment and submission of return, -,(1)After
the coming into force of the Delhj Municipal Corporation
(Amendment) Act, 2003, any owner of any vacant land or
covered space of building or any other person liable to pay the
property tax or any occupier in the absence of such owner or
person, shall file a return of self assessment within sixty days of

the coming into force of the aforesaid Act.

(2)Such owner or other Person or occupier, as the case may be,
shall, thereafter, file the annual return only in those cases where
there is a change in the position as compared to the previous
return, within three months after the end of the financial year in

which the change in position has occurred.

(3)Any owner of any covered space of building or vacant land
or any other person liable to pay the property tax, or any
occupier in the absence of such owner or person shall compute
the tax due under section 114A or section 114C, as the case may
be, and pay the same in equated quarterly instalment by the 30™
day of June, 30 day of September, 31* day of December and
31" day of March of the financial year for which tax is to be
paid. In the event of tax being paid in one lumpsum for the
financial year by the 30 day of June of the financial year,
rebate of such percentage not exceeding fificen percent, as may
be notified by the Corporation, of the total tax amount due shall

be allowed,

(4)Any owner of any vacant land or covered space of building
or any other person liable to pay the property tax or any
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occupier in the absence of such owner or person, who computes
such property tax under this section, shall, on such computation,
Pay the property tax on such vacant land or covered $pace of
building, as the case may be, together with interest, if any,
payable under the provisions of this Act o -

(a) any new building or cxisting building which
has not been assessed; or

(b) any existing  building which has  been
redeveloped or substantially  altered o
improved after the last assessment, but has not
been subjected to revision of assessment
consequent upon such redevelopment or
alteration or improvement, as the case may be,

(5) Such owner or PErson, as the case may be, shall furnish
to the Commissioner g return of self-assessment in such
form, and in such manner, as may be specified in the bye-
laws and every such return shall be accompanied by proof
of payment of property tax and Interest, if any,

(6)In the case of any new building for which an occupancy
certificate has been granted, or which has been occupied,
after the coming into force of the Delhj Municipal
Corporation (Amendment) Act, 2003, such payment shall
be made, and such return shall be furnished, within thirty
days of the expiry of the quarter in which such occupancy
certificate is granted or such building s occupied,

whichever is earlier,

Explanation. — For the removal of doubt, it is hereby
declared that Occupancy certificate may be provisional or
final and may be for the whole or any part of the building

and occupancy may be of the whole or any part of the

building.
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(7)After the determination of the annual value of vacant land

or covered space of building under section 116E or section
116F or revision thereof under section 123C has been made,
any amount paid on self-assessment under this section shall
be deemed to have been paid on account of such
determination under this Act as amended by the Delhi
Municipal Corporation (Amendment) Act, 2003

(8)If any owner or other person as aforesaid, liable to pay
the property tax under this Act, fails to pay the same
together with interest thereon, if any, in accordance with the
provisions of this section,‘ he shall, without prejudice to any
other action to which he may be subject, be deemed to be a
defaulter in respect of such property tax, or interest, or both,
remaining unpaid, and all the provisions of this Act

applicable to such defaulter shall apply to him accordingly.

(9N, after the assessment of the annual value of any land or
covered space of building is finally made under this Act, the
payment on self-assessment under this section is found to be
less than that of the amount payable by the assessee, the
assessec shall pay the difference within two months from the
date of final assessment, failing which recovery shall be
made in accordance with the provisions of this Act, but, after

the final assessment, if it is found that the assessee has paid

eXCess amount, such excess amount shall be refunded :

Provided that in any case where the amount of tax
determined in the final assessment is more than the amount
of tax paid under self assessment, and the difference in the
amount of tax is, in the opinion of the Commissioner, the
result of wilful suppression of facts as defined in the bye-
laws, the Commissioner may levy a peralty not exceeding
thirty per cent of such difference in the tax besides the

interest thereon -
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Provided further that the levy of such penalty shall be in

addition to any other punishment provided for under this
Act :

Provided also that the procedure for sending of
notice, hearing of objection and determination of tax and
penaltics shall be such as may be specified in the bye-laws.

(10) Where no notice is sent by the Commissioner under
section 123C within twelve months afier the year to which
such self-assessment relates, such self assessment shall be
regarded as assessment made under this Act

Provided that in any case, where there has been wilful
suppression of facts, penalty upto thirty per cent of the tax

due may be imposed :

Provided further that the procedure for sending of
notice, hearing of objection and determination of tax and

penalties shall be such as may be specified in the bye-laws.

123C. Revision of assessment. - (1)The Commissioner may
cause any revision to be made at any time in the annual
value of any vacant land or covered space of building or any
portion thereof in the following cases, namely :-

(i) where the nature of use changes; or

(i) where the nature of occupancy changes; or

(i) where a new building is erected or an
existing  building is redeveloped or
substantially altered or improved during the

period the annual value remains in force: or

(iv)  where, on an application made, in writing,
by the owner or the person liable to pay the
property tax, it is established that during the
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(v)

(vi)

(vii)

(viii)

period the annual value is in force, such
value has been reduced by reason of any
substantial demolition or has suffered
depreciation on account of any accident or
any calamity proved to the satisfaction of
the Commissioner to have been beyond the
control of such owner or person: or

where any vacant land or covered space of
building or portion thereof is acquired by
purchase or otherwise by the Central
Government or the Government or the
Corporation; or

where any vacant land or covered space of
building or portion thereof is sold or otherwise
transferred to the Central Government or the

Government or the Corporation: or

where, upon the acquisition or transfer of a part
of any vacant land or covered space of

building, a residual portion remains; or

where it becomes necessary so to do for any

other reason to be recorded in writing.

(2) Before making any revision of the annual value under sub-

section(1), the Commissioner shall give any owner, person or

occupier as a

case may be, affected by such revision, notice of

not less than 30 days that he proposes to make the revision and

consider any

objections which may be made by such owner,

person or accupier.

(3) Notwithstanding anything contained in sub-section (1),

where the annual value of any vacant land or covered

space of building -
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(1) has not, for any reason, been determined

under this Act, the annual value of such
vacant land or covered space of building, as
the case may be, may be determined by the
Commissioner at any time during the
currency of the period of assessment in
respect of such vacant land or covered space
of building under section 116E or section

116F, as the case may be; or

(i) has been cancelled on the ground of
irregularity, the annual value of such vacant
land or covered space of building, as the case
may be, may be determined by the
Commissioner at any time after such

cancellation;

and such annual value of such vacant land or covered
space of building, as the case may be, shall remain in force

until a fresh valuation or revision is made.

Any revision of annual value of any vacant land or
covered space of building or any portion thereof under this
section shall be made with reference to the group into
which such vacant land or covered space of building or
part thereof is classified under section 116A, and the

annual value fixed per unit area of such vacant land or
covered space of building for that group shall be

applicable.

Notwithstanding anything contained in the foregoing
provisions of this section, no revision of the annual value
of any vacant land or covered space of building under this

section shall be made without giving the owner or the

]
-..‘.‘



(6)

(7)

-
occupier of such vacant land or covered space of building

a reasonable opportunity of being heard.

Where any revision of annual value of any vacant land or
covered space of building is made under this section, the
order of such revision shall be communicated to the owner
or the occupier of such vacant land or covered space of

building within ten days from the date of the order.

An appeél shall lie against an order under sub-section (6)
to an oflicer appointed by the Government, if preferred by
the owner, person or the occupier of such vacant land or
covered space of building within forty-five days from the

date of the receipt of the order,

123D.Power of Commissioner regarding assessment. -The

Coramissioner may, at any time -

!
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(a) make, suo motu, an assessment in any case where a

return on the basis of self assessment has not been

filed;

(b) revise any assessment where the information
furnished in the return of self assessment is found to

be incorrect;

(c) reopen any assessment even after the period of one
vear in any case where it has been detected that there

is wilful suppression of information; and

(d) impose a penalty not exceeding thirty per cent of the
difference in tax arising from non-filing of a return in
time, giving wrong information or wilful suppression

of facts.”
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14. Substitution of section 124. — In the principal Act, for section 124, the following
section shall be substituted, namely :-

“124 Municipal Assessment Book.- (1)The Corporation shall

T e R S 1 i e e

maintain a Municipal Assessment Book in such form, and in
such manner, as may be specified in the bye-laws and shall
make it available for inspection, free of charge, through

electronic media or otherwise :

Provided that the Municipal Assessment Book shall

not be kept pending for any case for which any objection or

appeal has been filed.

(2) The Commissioner may, at any time, amend the Municipal

Assessment Book for such reasons as may be specified in the

' bye-laws:
\\ Provided that no such amendment shall be made
/ti}'; without giving any person affected a reasonable opportunity of
e 4 being heard.”.

15. Substitution of new section for section 125. - In the principal Act, for section 125, the

following section shall be substituted, namely:-
“125. Assignment of property identification code. —(1) The |
Corporation shall cause to be maintained a register wherein
the property identification code numbers by which any !
premises or part thereof shall be known, shall be recorded in ;

respect of each such premises in the municipal area and such
numbers shall be fixed in such manner as may be specified in

the bye-laws. 4

(2) When the property identification code numbers in respect

of premises in any ward of the Corporation have been

determined, the Commissioner shall notify the same in such

manner as may be prescribed in the bye-laws.
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(3) After the i?opcny identification code numbers in respect
of premises in any ward have been notified under sub-section
(2), any person required under this Act or any other law to
make any application to the Corporation for permission,
licence or for payment of any tax or for payment of any dues
for any service and for such other purposes as may be
prescribed, shall at the time of making such application
mentioned in the application, the property identification code

number determined under sub-section(1).”

16. Omission of section 126. - In the principal Act, section 126 shall be omitted.
7. Omission of section 127, - In the principal Act, section 127 shall be omitted.

18, Amendment of section 128, — In the principal Act, in section 128, for sub-section (5),
the follevving sub-section shall be substituted, namely :-

“ (5) The Commissioner shall record every transfer or
devolution or title notified to him under this section in his
books and in the Municipal Assessment Book:

Provided that before recording such transfer or
devolution of title, the Commissioner shall satisfy himself that
any duty on transfer of property leviable under section 147 has
been paid.”

19, Omission of section 131.- In the principal Act, section 131 shall be omitted.
20, Omission of section 132.- In the principal Act, section 132 shall be omitted.
21. Omission of section 133.- In the principa! Act, section 133 shall be omitted.
22, Omission of section 134- In the principal Act, section 134 shall be omitted.

23.Amendment of section 147. — In the principal Act, in section 147, in sub-section(2), in )
the table below clause (b), after entry (v) of the table, the following entry shall be inserted,

namely -

“(vi) Contract for transfer of ~ Ninety percent of the value of the
immovable property. consideration for the transfer as set
out in the contract.”.
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24.Substitution of new sections for section 152.- In the principal Act, for section

152, the following section shall be substituted, namely :-
“152 .Time and manner of payment of taxes.~(1) Save as otherwise
provided in this Act, any tax levied under this Act shall be payable on
such dates, in such number of instalments and in such manner as may

be determined by bye-laws made in this behalf;

Provided that if, on the coming into force of the Delhi Municipal
Corporation (Amendment) Act, 2003, there is any incrcase in the
amount of property tax which was being paid or was payable
immediately before the coming into force of the Delh. Municipal
Carporation (Amendment) Act, 2003, the ditference in the amount of

property tax in excess of fifty per cent above the tax being paid or being

payable, shall be given effect to by stages covering a period of three
years by dividing the amount of such increase in the property tax by
three, the quotient being added to the amount of property tax which was
payable immediately before the coming into force of the Delhi
Municipal Corporation (Amendment) Act, 2003, and to the amount of
property tax which shall be payable respectively in each of the

remaining two successive years after such addition.

(2)Where any person liabie for the payment of property tax under this

Act has failed to pay -

(a) such tax by the date as specified in sub-section
(3) of section 123 B; or

o)
W ¥ O y (b) the arrear of tax, interest and penalty, if any,
' M e and any other sum in the nature of tax up to the

31" March of the preceding financial year;

he shall be liable to pay simple interest at the rate of one per
cent for every month or part of the month comprising the

period from the expiry of the due date, till the amount is
actually paid.

2
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152° A Punishment for wilful default in payment of property tax,

furnishing wrong information in return of assessment, etc. -

Whoever wilfully makes default in the payment of, or wilfully attempts

in any manner whatsoever to evade, any tax, including amount of

interest due and penalty levied under this Act, or furnishes any wrong

information in the return of assessment, or wilfully fails to furnish in

due time the return of property tax, or does not furnish information as

asked for under any provision of this Act, he shall, without prejudice to

any other penal provision under this Act to which he may be subject, be

punishable, -

(a)

(b)

in the case where the amount of tax sought to be evaded
exceeds ten lakh rupees rupees, with rigorous
imprisonment for a term which shall not be less than
three months but which may extend up to seven years,
and with fine of not less than fifty percent of the amount

of tax evaded; and

in any other case, with rigorous imprisonment for a term
which shall not be less than one month but which may
extend up to three years, and with fine of not less than

fifty percent of the amount of tax evaded:

Provided that the penalties so imposed shall
be in addition to, and not in derogation of, any
liability in respect of the payment of tax which

the defaulter may have incurred.”

25. Amendment of section 153. - In the principal Act, in section 153, in sub-section (1),

the clause (a) shall be renumbered as clause (aa) and before clause (aa) as so renumbered,

the follo

ng clause shall be inserted, namely:-
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“(a) property tax payable on self-assessment of vacant land

or covered space in any building;”

26.. Insertion of new scction 156A. — [n the principal Act, after section 156, the following

section shall be inserted, namely : -

“156A.Recovery of property tax.- If, after the coming into
force of the Delhi Municipal Corporation (Amendment) Act,
2003, any owner of any vacant land or covered space of building
or any other person liéble to pay the property tax or any
occupier, in the absence of any such owner or person, does not
file a return of self-assessment within sixty days of the coming
into force of the Delhi Municipal Corporation (Amendment)
Act, 2003, or if the person liable for the payment of property tax
does not pay the amount due within the due date, such sum
together with all costs and penalty may be recovered under a
warrant, issued in the form set forth in the Eighth Schedule, by
distress and sale of the movable property, or the attachment and
sale of the immovable property, of the defaulter :

Provided that the Commissioner shall not recover any
sum the liability for which has been remitted on appeal under
the provisions of this Act.”,

27. Omission of section 164.- In the principal Act, section 164 shall be omitted.

28. Omission of section 165.- In the principal Act, section 165 shall be omitted.

29. Omission of section 166.- In the principal Act, section 166 shall be omitted.

30. Omission of section 167.- In the principal Act, section 167 shall be omitted.

31. Omission of section 168.- In the principal Act, section 168 shall be omitted.

32. Substitution of new section 169. ~In the principal Act, for section 169, the following
section shall be substituted , namely :-

“169.Appeal against assessment, ctc. - (1)An appeal against

the levy or assessment or revision of assessment of any tax
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under this Act shall lie to the Municipal Taxation Tribunal
constituted under this section :

Provided that the full amount of the property tax shall
be paid before filing any appeal :

Provided further that the Municipal Taxation Tribunal
may, with the approval of the District Judge of Delhi, also take

up any case for which any appeal may be pending before the
court of such District Judge.

Provided also that any appeal pending before the court
of such District Judge shall be transferred to the Munigcipal
Taxation Tribunal for disposal, if requested by the applicant
for the settlement thereof on the basis of annual value.

(2) (a)The Government shall constitute @ Municipal Taxation
Tribunal consisting of a Chairperson and such other members
as the Government may determine :

Provided that on the recommendation of the Government,
the Chairperson may constitute one or more scparate Benches,
cach Bench comprising two members, one of whom shall be a
member of the Higher Judicial Service of a State or a Union
territory and the other member from the higher administrative
service, and may transfer to any such Bench any appeal for
disposal or may withdraw from any Bench any appeal before

it is finally disposed of.

(b) The Chairperson, and not less than half of the other

members, ol the Municipal Taxation Tribunal shall be

\\ persons who are or have been the members of the
§ = 5‘) Higher Judicial Service of a State or a Union territory
V4 . .
iz for a period of not less than five years, and the

remaining members, if any, shall have such
qualifications and experience as the Government may

by rules determine.

(c) The Chairperson and the other members of the

Municipal Taxation Tribunal shall be appointed by the
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Government for a period of five years or till they attain

the age of sixty-five years, whichever is earlier.

(d) The other terms and conditions of service of the
Chairperson and the other members of the Municipal
Taxation Tribunal, including salaries and allowances,
shall be such as may be determined by rules by the

Government.

(e) The salaries and allowances of the Chairperson and the

other members of the Municipal Taxation Tribunal

shall be paid from the Municipal Fund.

(3) In every appeal, the costs shall be in the discretion of the

Municipal Taxation Tribunal or the bench thereof, if any.

(4) Costs awarded under this section to the Corporation shall be
recoverable by the Corporation as an arrear of tax due from the

appellant.

(5) If the Corporation fails 1o pay any costs awarded to an

'l;‘*‘::-\«.‘. appellant within ten days from the date of the order for
{ $E \‘ ~ . . . &
‘ O 2 [T payment thereof, the Municipal Taxation Tribunal may order
N the Commissioner to pay the costs to the appellant.”.

33.Amendment of section 170. - In the principal Act, in section 170, in clause (a),

in the proviso, for the word “court”, the words “Municipal Taxation Tribural” shall be

substituted.

34. Amendment of section 171. — In the principal Act, in section 171, in the proviso,

for the word “court”, the words “Municipal Taxation Tribunal” shall be substituted.

s o e L = IR T > ‘ g =SSy i
ST U e o g it . B SN P EY I R UL O S T S e—




i L

Insertion of new section 172 A. — In the principal Act, after section 172,

the following section shall be inserted, namely :-

“172A. Power to appoint an agency for administration
of property tax. — (1) The Commissioner may, subject to
such bye-laws as specified by the Corporation in this
behalf, appoint any citizens’ welfare association recognized
by the Coq:woratién, or any Scheduled bank, or any person
or other agency to-

(a) maintain the assessment book under section 124;

(b) collect tax and deposit the same with the

Corporation: and

(c) Carry out such other tasks ag may be assigned to

them by a resolution of the Standing Committee.

2 Such citizens’ welfare association, bank or person,
or other agency shall be paid such collection

charges as may be authorized by such bye-laws as

may be specified by the Corporation™,
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36. Amendment of Twelfth Schedule.- In the principle Act, in the Twelfth Schedule -

(i) the entry with respect to section 131 shall be omitted, (1) the entry with respect to

\ 5 'r“ﬂ\(
\ b‘,}'

(P.Q.PARMAR),
Deputy Secretary (Law,Jus.& LeA.),

section 168 shall be omitted.
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